CENTRAL AMMINISTRATIVE TRIBUN AL P RINCIP oL BEN CH

0, n.No 02335/9810 2
Now Delhi: this the /%~ day of March,1999.

i
HON '8LE M Re-Se-Re ADIGE, VICE CHAI M AN (A) o }

shri Harinder. Bingh,

%o shri Ganga singh,

o A-387, Minto Mad, .

New Delhi : esvee pplicante

(By rdweate: sSri H,C,Shama).
Versus -
Union of India,
though
Secretary,
Deptte of Rural Development, Krishi 3hawan,
New Delhis eseeees Raspondent,

(By asdwecates Shri R. V. 5inha).

LBDER L
HIN 'BLE MR,S, R, ADIGE VICE CHAI R aN (p) .

fmplicant seeks grant of temporary status
WeBefo 1,9,96 oand wages for the period one
Shri Keshav Datt who he claims is his junior was

engaged in preference to him,

26 oplicant had earlier filed 0.A.H0,2657/96
claiming temporary status and regularisation as g3

Casual Labour on the basis that he had rendered service
of more than one year ( from 31,8.95 till 15,11, 96)

with respondents,  That 0n uss disposed of after

hearing both parties by order dated 21¢1. 98 in which

it wes held that applicant's claim had no legal hasis,
Respondents were however directed to consider reengaging
applicant only as and when work became available

in preference to juniors/freshers only in tems of

the Scheme and the law laid dbuwd on the subject,

3. Meanwhile shrl K.Datt had also wmoprozched t he
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Tribunal in 04 No,.? 66087 against his disengagement
which was disposed of after hearing by ordsr dated
19,9, 97, with certain directions, including

consi deratio»n for resng2genent in prefersice to
outsiders and those with overall lesser length

of past service subject to avall=bility of works
and upon reengagement, considerstion for grent of

tenporary statuse

4o Respondents adnit in para 3 of their reply
that pursuant to the » forssaid order dated 19 9, 97
in 04 Noe.1660/97 shri Keshav Datt hes been engaged
and has 2lsc been granted temporary status, which
implies that he wontinues to be so engaged, while
applicant wes engaged only %‘mm 12¢5.58 to 11.B.8
and then from 6,10.% to .4.1_. 9% on which date he

was disengaged.

5, Respondents themsslves adnit that applicant
wes initizlly engaged on 1.9.95 while Shpi Keshavy

Prtt was engaged nesrly 6 months lzter on 27.2. 96 .

B, Under the ciroumstence, if reespondents ha e
engaged Shri Keshav Datt and =21sc granted him
tenporary status they cannot ignors the claim of
applicant who wzs initially =opointed prior to
Shri Keshav natt,

-

{e plicant’s prayer for tenporary status
WeBefe 12,96 cannot be acceded to, that prayer
al rendy having been considered 2nd rejected uvide
order dited 21.1.9 in 0,4No.2687/96 which
bperates as Res Judicata, fmolicant®s praysr

for yages for the reriod Shri K.patt yas engaged

in prefe i £
preference to himeelrt 2lso cannot be accaded
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to as applicant .cannoct be paid for the period

he did not work.

8. However, as respondents have reengaged
shri K, Nett, who wes initially engaged much
after applicant, this O.n. is disposed of with
a dirgction to respondents to consider engaging
applicant also, for a continuous basis,on the
equitable principle of 'first come, last go'f,
and pass = det2ziled, speaking 2nd reasoned
order in this regard within two months from
the date of receipt of 2 copy of this ordear.
Uhon reengagenent, applicant may work out

his rights for grant of temporary status in
accordance with the rules and instructions on

the subject,

]
-

S. " This Q.0 is disposed of in tems

Para 8 above. No costs,

//ﬁ/a&f:

(5.8, 5DIGE)
Uice Chairman (1)
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